
     
    

     

  

    

  
 

           
             

         
        

    

     

     

          

  

      

   

    

           

           

       

        

          

          
         



     
    

          
         

       

          

    

        

          

        

          

           

           

            

             
        

          

           

        
        

    

          

           

          

             

           

        

         

         
           

         

        

         



     
    

          

          

           

          

           

              

      

         

            

          

            

            

          

         

           

           

          

              

           

          

         

    

          

         

       

          

        

          

          

        



     
         

        

    

         

        

          

        

         
         

        

         

     

          

          
           

          

        

          

        

          

       

     

   

       
         

          

          

          

          

  



     
         

           

       

          

        
  

         
          

         

        

    

          

            

    

           
       

         

         

        

          

         

            

    

              

         
         

        

           

        

      



NATIONAL COMPANY LAW TRIBUNAL MUMBAI BENCH
cP HO. 15Ot24t,242,a44tdcrr/ MB/rA8 / 2017

Both the parties shall act diligently in the best interest for the

welfare of the Company.

(9) That this restrained Order shall remain in force till 30h August

2017 or disposal of the Petition if decided earlier. This Interim

Order shall be reviewed after the expiry of the afore said period.

That the Petition is "Admitted". That the parties are directed to

finalize the pleadings without uncalled for delay. A schedule is hereby

given as consented by both the sldes. That a Reply shall be filed by

the Respondents on or before 206 May, 20L7. A Rejoinder, lf any, to

be filed on or before 7th June, 2017. Thereafter, the Matter is now

listed for hearing on 14th lune, 2017.

Dated: 02nd May,2017 M.K. SHRAWAT
MEMBER (JUDICIAL)
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